IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
0.A,N0,776/94 Late bf Order: 27.,3.97
BETHEEN 2
S.MuStﬁafah_Saheb 7 . «e &pplicant,
AND

1. Sup-Divisional Officer,
Telecom, Madanapalle,

2., Asst. Engineer, Dept.'of Te lecomn,
Alipiri koad, Tirupathi,

3., Telecom District Manager,
Tirupati,

4, G.M.Telecommunications,
Hyderabad Area at
Secunderabad,

5. Union of India, rep, by
Dept, of Telecom,

Sanchar Bhavan, New Delhi-1. .. Respondents,
Counsel for the Applicant .o Mr.TiLakshminarayana
Counsel for the Respondents ) .. Mr,K.Bhaskara Rao,
CORAMs

HON 'BLE SHRI R.EANGARAJAN 3 MEMBER (ADMN,)
HON'BIE SHRI B,S, JAIL PARAFESHWAR : MEMBER (JUDL,)

JUDGEMENT

X Oral order as per Hon'ble ShriB,S, JAI PARAMESHWAR, M(J) X

—_— e

None for the applicant, Applicant was also not present
when this application was taken up. Heard Mr,W.Satyanaraéyana

for Mr,K.Bhaskara Rao, learned counsel for the fespendents,

2. The applicant herein was appointed{  as g casual driver
in the office of the Assistant Engineer (Microwave) Tirupathi

from May 1987 to August 1987, He workéd continuously for a périod‘
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of 140 days, Subseqguently he was transferred to Madanapalli

where he worked from May 1985 to June 1992, While he was working

the first respondent iSsued the memorandum No,E92/VAN DRIVER/IL/

38, dt. 17.7.92 (A~6) proposing to terminate his serviées effective

from 17,8,92, He has filed this O& praying this Tribunal to

direct the respondents to reinstate the applicant either as Driver
ab : .

or,regular mazdoor with full backwages and to grant him the pay

the difference of wages and other reliefs,

3. A reply has been filed that as per the iﬁStructions from
the department his services were proposed t0 be terminated in
'accordance with Section 25 F of the Industrial Diiaers Act since
no w@rk was available to continue him on the rollshté;t this fact
was informed tO© the applicant, Since no work was there in the

department proposal to terminate his service was issued.

T

4, In view ofthe fact that the ResSpondent No,2 prroposed to
! ;

terminate the services of &he applicantTas there was no work, We
fee&:it iﬁrproper to direéf him to consider the case of the applican
wienever necessity of engaging a casual'drivéﬁizﬁ the department awd
to give preference to the applicant who is an experienced candid ate

then the fresh entrants from the open market,

5. With theése observations the OA is disposed of, No costs,

| % ot o-l J&E I PARRMESHVAR ) A

A Bese ( R.RANGARAJAN )
Memper (Judl,) Member  (Admn, )
254 ,

/} " Dated: 27th March, 1997

{ Dictated  in Open Court )
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’, Copy ‘to:-

1% The sub-Bi-risicnal ofPicar, Telecom, F’ax |
2, Thg Agst, Enginagr,

Oept. of Telecam, Aug '*lle;§
Tirupa thi, ' g
- ' ' . L \"‘?aad’
e The Telecom Distriect Manager, Tirupathg, |
4 The Greral mg ger, Teiscnmminicatmn 8 Hyl
~ecunderabagd, | |
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6+ One copy tg Nr.iT.Lakshminarayana, Advocate, \ L‘%ah

7. One copy to Mr oK. Bhaskapg Rao, Addl.cosc, CAlag,

8+ Ona Copy to D.R.(a), CAT, Hyd, L
9. One duplicate copy.. (
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IN'THZ CENTRAL = DMIJISTRATIVE TRIGUNAN
CHYDEZR.BAD HINCH HYIIRAEAD

THE H3'BLT SHRI RUR..G. 234N 1 M{A)
AND

THE HOU'BLE SHRI 3.5.241 PARAMISHUAR:
- , m(a)
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